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() whether the Indian Commer-
cial Piloty’ Association has decided to
bdycot the controversial aircraft;

. (d) ii so, the grounds on which they
objected t, undertake the duty of fly-
ing A-320 aircraft;

(e) whether Government’s attention
hag been drawn to a news-item which
appeared in the “patriot” captioned
“Pilots to give A-320s a wide birth’’;
and

(fy if so, what is Government’s re-
action thereto?

THE MINISTER OF ENERGY
WITH ADDITIONAL CHARGE OF
THE MINISTRY OF CIVIL AVI-
ATION (SHRI ARIF MOHD. KHAN):
(a8) ang (b) A Technical Commiitee
under the Chairmanship of Air Mar-
shal S. 8. Ramdas was appointed to
evaluate the state of preparedness of
Indian Airlines for safe operation of
the A-320 aircraft. The Commitiee
has submitted itg interim and final
reports in which it has recommended
that A-320 aircraft could be -einduct-
ed in a phased manner after imple-
menting the recommendations of the
Committee, The Government have
accepted the recommendations of the
Committee. Indian Airlines is taking
necessary steps in this regard and is
fully geared to implement the reco-
mmendations of the Committee The
operation of the A-320 fleet is expected
to be resumed in 5 phased ' manner
shortly, .

(C)' N°y Si'l'.

(d) Does not arise.

(e) Yes, Sir.

(fy The training programme was
discugsed with the Indian Commer-
cial Pilots Association (ICPA) and
amicably settled, The pilots have
since joined the training course.
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Price of Clivulinic Acid plus
Amoxicillin

895. SHRI MOHD. KHALEELUR
RAHMAN: Will the Minister of

PETROLEUM AND CHEMICALS be
pleased to state:

(a) what was the pricee first fixed
for Clivulinic Acid plus Amoxicillin
for formulations and what was the
price fixed after review;

(b) what were the main reasons
for revisiong the price after review:
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'¢) whether it ig a fact that this
combination is being importeg at
tabulous price;

(d) if so, what is the CIF price atl
which it was imported :n 1989-30 and
what is the indigenous price of
Amoxicillin;

(e) whether it ig a fact that his

Ministry has received any complairi
ol over invoicing; and
) if so, what action has been

taken, thereon?

THE MIN.STER OF FETROLEUM
AND CHEMICALS (SHRI M. 3, GU-
RUPADASWAMY): (a) ‘Augmentin
is the brand name of formulations
manufac.ured by M/s. German Reme-
dies based on Clavulanic Acid plus
Amoxicil:ng Sodium, The requisite in-
formation is as under:

S. Nam: of the fermulation

Price fixed aflter

Price initially fixed ] ‘
review with ED

inciuding ED

1. Augmentin Injection (One vial) .

2. Augmentin Tebitets 63 bottle . .

3. Augm:alin Tablzats 5..6 strips .

Rs. Rs.
33-70 5994
48 00 74 22

249 G0 376: 66

{(b) The upward increase in the
price of Augmenting range of for-
mulationg was based on the fresh
date placeq before the Government
by the concerned Company.

(c) and (d) The notifled price of
Amexicilling Trihpdrate is Rs, 2365/
kg. The regt of the information w:ll
be collected and laid on the Table of
the House,

(e) and (f) One letter from an
Hon'ble Member of Parliament has
been received on the subject on which
approvriats action has been taken.

Provision of set offs under Drug Prices
Control Order

896, SHR1 MOHD. KHALEELUR
RAHMAN: Will the Minisier of PEI-
ROLEUM AND CHEMICALS be
Pleaseq to state:

(a) whather his attention has been
drawn to the news-item which appe-
ared jn the ‘Hindugtan Times’ of the
29th July, 1990 captioned “Centre may
issue notice to Drug Industry socom’;

(b) if so. whether it is a fact that
there is no provision of set offs in the
Drug Prices Control Order;



